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COUNCIL OF STATE. 

Tue8day, 17th February, 1931. 

The Council met in the Council Chamber of the Council House at Eleve!} 
of the Clock, the Honourable the President in the Chair. 

MEMBERS SWORN: 

The Honourable Sir Dinshaw. Eduljee Wacha, Kt. (Bombay: Nomi. 
na.ted Non-Official). 

The Honourable Raja Bijoy Sing Dudhoria (Bengal: Nominated 
Non-Official). 

The Honourable Mr. Thomas Guthrie Russell (Chief Commissioner, 
Railways). 

QUESTION AND ANSWER. 
AB'l'ICLB IN THE OCTOBER ISSUE OF THE Sketch ENTITLED "THE RABBIT HUTCH 

OF SIMLA. ". 
56. Ttn; HONOURABLE MR. K. V. RANGASWAMY AITANGAR : 

(a) Has the attention of Govprnmpnt. of India been drawn to an article 
entitled "The Rabbit Hutch of Simla" in the October i9sue of He 
Sketch published in London! 

(b) Has the Govemtr.ent of India been able to trace the author of 
that article' 

(c) Does Government propose to take action against him 1 

THE HONOURABLE MR. H. W. EMERSON: (a), (b) and (c). I have 
not yet been able to trace the article. If the Honourable Member will kindly 
furnish me with further particulars, I will make endeavours to do so. 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 
THE HONOURABLE THE PRESIDENT: I have a Message to th.~ Council 

from His Excellency the Governor General. 
The Message is in the form of the following Order : 

DA.TE FOR GENERAL DISCUSSION OF THE RAILWA.Y BUDGET. 

"With refe!ence to my OrdeF, dated the 27th January, 1931, appointing in the alter-
!lAtive Friday. the 20th February, or Saturday, the 21st Febroary, for ge~eral disc_on 
m the Council of Sf.6te. of the eBtimated alUlUal expenditure and revenue of the GOVerDOl' 
General in Council in rE!$pElCt of Railways, I, Edward Frederick Lindley, Baron Inrin, 
b8l'eby direct that the said general discu88ion shall take place on Saturday, the 21st 
Fe~. . 

(Sd.) IRWIN, 
Vicerog and Got.·emor ~." 

(The Me8ll&ge W&8 received by the Council st&ndiug.) 
( 57 ) 



THE RAILWAY BUDGET FOR 1931·32. 
"l'hlll HONOURABLE MR. T. G. RUSSELL (Chief Commissioner, Railways) : 

Sir, I have the honour to present a statement of the estimated revenue and 
expenditure of thc Governor General in Council for the year 1931·32 in res· 
pect of Railways. A Railway Budget, like any other budget, must of necessity 
be mainly composed of ~gures, the quotation of wliich 1l7l flI·a8.ve is not only 
wearisome to the speaker but even more so to the listener. I propose, there. 
fore, all far as possible only to give the essential figures and leave Honour-
able Members to examine the figures in detail from the Budget Memorandum 
which will be placed in their hands at the conclusion of my speech. 

2. I need only refer briefly to the results of 1929·30-these are already 
generally known. I confess that when I presented the budget estimate last 
year I was more optimistic than events proved to have been justified. Our 
weekly earnings had just shown indications of improving and I anticipated 
that we should have a net gain of 526 lakhs from all lines, commercial 
and strategic, and that to meet our contribution to general revenues it would 
be necessary to withdraw only 86 lakhs from our reser'\Tes. But the spirit 
was short·lived and instead of this our net gain was only 404 lakhs which 
entailed a withdrawal of 208 lakhs from our reserves, reducing them to 
16,34 lakhs. The main reasons for our revenues failing to come up to 
expectations were the world trade depression and the strike on the Great 
Indian Peniasula RaHway. The position of our depreciation fund is, how· 
ever, more cheerful, and as a result of our transactions we werc able to 
increase t.his from III crores to approximately 121 crores. 

3. Next we come to the current year. 'When last year at this time we 
framed our estimate of receipts-as we then thought on a conservative basis-· 
we expected to have a net gain of 608 lakhs which wonld have sufficed 
to pay the fixed contribution of 574 lakhs to general revenues and givP 
us a small surplus of 34 lakhs to place to our reserves. We were again, 
I confess, too optimistic. At the time the figures were placed before the 
Legislature there was little sign that the general economic depression 8.nd the 
civil disobedience movement would develop. to the extent which they have, 
and we assumed that we could expect though not a bumper year, at least 
a yea.r of normal or jU'!It below normal traffic, and it is indeed tantalising that 
the two factors, which I have mentioned, should ha'\Te interfered with what, 
considering the wonderful crops which India has produced this year, should 
have been a year of marked prosperity for the railways. But we must face 
the facts, gloomy though they may appear t·o be, and the position is that 
instead of having a small surplus to put to reserves we shall not merely be 
uno.ble to pay our contribution to the general revenues but shall also have to 
draw on our reserves to the extent of about 3 crores to pay our interest 
charges. In more detail the position is that against a budget estimate of 
106 crores Illakhs we now estimate our gross traffic receipts for commercial 
linea at 93 crores 60 lakhs. This estimate has,. of course, to be made before 
the results of two of the heaviest months of traflic are known, but I am 
afraid I cannot hold out hopel!l that there will be any increase in the figure of 
earnings estimated. I have already stated what we consider to have been 
the main reaaODfl for the falling oft in our traffic, but the Couneil Will 
expect me to give some details of how these factors affected t.he position. 
The fall in the cost of agricultural products with its conllequent eftect on 
ea.rning oapacity hu restricted the ability of large sections of the population 
to indulge in rll.ilway travelling as freely as usual, with the result that the 
re~uctions in passenger farea, whioh we made two or three years ago with the 
obJoo~ of encouraging more travel, and incidentally increasing our revenues 

( 68 ) 



TB!l RAILWAY BUDGET FOR 1931-32. 

have not had the desired eftect and have actually reduced our net earningp 
The actual nnmber of passengers carried during the first seven months of t.he 
financial year is 23 millions lower than carried during the same period of the 
preceding year. 

As regards goods traffic, there has been a falling oft in the amount of 
oarriage of almost all commodities. The only commodity of any importance, 
which shows a substantial ~ncrcase, is wheat, and of this commodity we ea,rried 
272 thousand tons more in the first 7 months of this year than in the preceding 
year. 

4. Let us now turn to the slightly more ~heerful side of the picture-work-
ing ~xpenses. Last year we budgeted fol' working expenses 68 crores 9 lakhs. 
We now estimate that our working expenses for the c11rrent year will be 65 
erores 13 lakhi!l, or a net saving on our budget estimate of 296 lakhs.. 
Admittedly, 84lakhs of this saving is due t.o a fortuitous adjustment between 
the deyreciation fund and revenue, but the remainder 2 crores 12 Jakhs is 
all rea' reduction. For this reduction railway administrations must be given 
full credit. It could not have been achieved without verv strenuous efforts 
on the part of all railway staff. Our critics will, of course, say that reduced 
traffic mnst mean reduced working expenses. This is quite correct, but what 
they forget is that working expenses do not fa11, and cannot fa11, in the, same 
ratio a.s a reduction in traffic. Actually only from 25 to 40 per cent. of the 
oost of nmning a railway is dependent on the amount of traffic moved. In 
addition, this year we have had to operat~.and maintain over 300 milelil of new 
lines. We have had to take steps to engage additional staff in order to give 
effect to the Hours of Employment RegUlations which are now being brought 
into force on State-managed Railways. '\\ e have improved the scales of 
wages of the lower paid men on three of the State-managed ~lways as a 
result of the iuvf'!!tigation which was promised last year. I think, therefore, 
t.hat railways can claim that they have done their bel!lt to meet the prescl;lt 
emergency. I may say that I have lately been reading Directors' Reports 
on railways in various parts of the world; many of these must ma.1e most 
depressing reading to their shareholders, but I think a perusal of them would 
probably make quite cheerful reading to Honourable l\fembers as they would 
then realise that the position of Indian Railways is at least no worse than 
many railways in other parts of the world and is in fact better than many. 

5. Having confessed to having heen 'too great an optimist in forecastmg 
the earnings of railways during the past two years I admit that I approach the 
task ~f making an estimate for the year 1931-32 with a good deal of temerity. 
He is a brave man who at the present time claims to be able to sae far into the 
future; no one can tell when there will be a reaction from the pre8cnt,~ world-
wide depression, but we can onlv' do our best, and I feel sure that the Council 
will reaJise the difficulties which beset us when we endeavour to make ah eSti-
mate of what traffic the railways will carry next year. Even in norma! times 
the difficulties are grf\at. Everything in India depend!! on tbl"! monsoon, but, 
as usual, in making our estimate we have assumed t.ha,t the monsoon will be 
normal. We have also assumed that there will be a !lHght improvf'!ment in 
trade, and we elltimate our grOBR traffic reCf!J!'ts from commercial Iin.'s for the 
year 1931-32 at 99t crores 1)1' a hou~ 6 crores higher t.haII our revised estimate 
for this year. In m.akJDgtlris estimate we Juive included an a,mount of from Ii tc:. 2 ~ore9 for minor alterations of rates and fares. My pred.ece~rs, Rjr Clement 
Hindley ~;i Sir Austen Hadow, when they presented their Budgets vi two (;r 
three years back, were in th&happy position of being able to announce popular 
measures, eo.ch 88 reductions in :rate. and fues.' I regret;, 8S I have mention-
ell, , tJ-at I am in «,n ~Pr ~ of ha~ ~ ~ tha~ it will, be 

.~. 



10 COUNCIL OJ.l' ·S'l·ATF.. [17TH FEB. 1931. 

[Mr. T. G. Rw.sell.] . 
essential to increase oertain of our rates, hut I can assure the Council that any 
changes which we make will be d~ne with due regar~ to tt~ trade of the ('ountry 
and care will be taktm not to Impose rates WhIch Wln press too hardly 
on any particular section of the community. We have recently been pressed 
to maKe a general !'eduction in the rates for agricultural produots. Weha'Ve 
gone into the question in ~at detail and are. co~vinced that in the pr~t 
state of world over-productIOn no decrease, Wlth Its consequent losl! to rall. 
ways, can possibly be made up by increased traffic, but I can assure th~ Coun .. 
cil that all railways are alive to the posit!on and are carefully watch~g t~e 
movement of agricultural productll, and if there are signs that a reduc~lOn m 
ratea on any particular commodity will stimulate traffic this will be ('ollBlde1'Cd.. 
As examples of this, rates fllr wheat to Karachi anr! rates for cotton seed 
to Bombay have been reduced, and by a special arrangement with the Punjab 
Government rates for wheat from the T'unjab to Calcutta have also hfoen tem-
porarily reduced. It remains t.o be seen whethe\'. these re~u~tions will ~ve 
the desired effe<'t. Apart altogether from the railway posItIOn, ?' reductlOn 
in rates which does not lead to an increase of traffic call be of little benefit 
to the ryot, the man whom it is desired to benefit. 

6. Now I must turn to our estimate of the working expenses for the current 
year. Here again there are considerable difficulties in making an accurate 
fOTeC&.Bt, t.hough these difficulties are nothing }jke as great as in the case of 
forecasting our earnings. Our budget estimate of ordinary working expen.C1C8 
for the year 1931-32 we pla(!e at 105 lakhs below our revised estimate 
for the current year ; but, &.B I have said before, this year's saving has been 
increa.aed by an unexpected windfall of 84 la.khs from the Depreciation 
Fund. Therefore, if we are correct in ou\' estimate the reduction amounts to 
close on 2 crores of ru~. To get this reduction over a year in which rail-
ways have made special efforts to save will, it is realised, mean unremitting 
attention on behalf of every railway administration and on the part of every 
member of the staff. The task is made more difficult as addition!!.l expen-
diture in certain rurections will be unavoidable. Additional staff must be 
engaged to give effect to the new Hours of Employment Regu!ations, and the 
full expense of the recent increases in the wages of the lower paid staff will only 
be. felt next year. There will alRo he the cost of maintaining and operating 
nearly 900 ~iles of new lines which we expect to be opened d1ll'in6 this md 
next year-Imes the net. earnings from which cannot in the 6rst few years of 
their existence be expected to cover their interest charges. It must aJso be 
~me in .mind that in making thid estimate we are allowing for a moderate 
Increase In traffic. We have, I admit, set railways a difficult ta.ak but we 
feel confident that the railways and their staff are prepared and willing t.d 
shoulder the burden. It is our hope that the general public will realise that 
they al~o m?st be ca.lled upon to bear a certain portion of the burden. It will 
not be pOilslble to gIve them certain huuries which are taken as a matter of 
c0'?'8C in days of I,>rosperity ; but we C&G. &.Bsure them that despite the efforts 
~hlCh ~e are makIng to cut down expenditure, :: ~ 1'P.fluction will he allowed if 
It entaIls a lesser degree of safet.y for the travelling public than they 'have-
~n . to expect at present. Reductions in c:.Ipt;u:1.~+:!!"" of the magbitade. 
which I hav~ forecasted, .must mean of nece!!sity restrictive· rationing of 
staff on all railwa.ys. It will also mean that every mati will have to do a little 
ntra: but &.B T .have said ~Je!ore, ~here is no fear that our staff-will not loyaJIy 
sU'!)port the railway admIn~tratlOns in their efforts to effedtthe neceseary 
econoIDles. There are two IteruS of expenditure over which we have no'con-
t.r91. Unqer the r'\lles governing the trimsactions·of the ~;~O¥.~ 
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37 l&khs more than last year have to l'e placed to the credit of the fUnd fl'Om 
revenue. Also with an increase in capit&lour interest charges increase. 
. 7. To sum up, we anticipate that our total receipts from commerCial 

Jines will be 101 crores 2lakhs, or 5 crores 69 lakhs better than last year; while 
our oharges ought to be 97 crores 85 lakhs, or 41 Jak~s less than the current 
year. If our estimates prove correct we ~hould obtam a surplus from com-
merciallines of 3 crores 17 lakhR, as agamst a loss of 2 c~es 931akhs for 
the ourrent year. Deducting I crore 96 lakhs from t.he surpJus to meet the 
loss on strategic lines we are left with a balance of 1 crore 21 lakhs. Our 
contribution to general revenues next year will be 5 crores 36 lakhs ; to meet 
this we shall again have to. draw on our reserves to the extent of 4 crores .15 
lakhs, reducing the balance to 1 crore 33 Jakhs at the end of the yea,r. Agam, 
however, the Depreciation Fund gives a more cheerful picture, and we antici-
pate that it will stand at 21 crOTeS 47 l"khs on the 31st March 1932. As I 
shall explain later, we only expect to withdraw 8 crores 25 lakhs next year 
against 13 crores 43 lakhs paid in from revenue according to the rules of the 
Fund. 

8. Before I turn t" the programme of works. there are one or two 
ISubjects which I should like to mention to the Council. 

During the current year we have been able to make considerahle head-
way with a number of schemes of improvement in the service conditions of 
the staff. First, with regard to wages, the investigation started last year 
into the rates of pay of the lower paid employees has been concluded, so far 
as the State-managed Railways are concerned, and schemes of improvement 
sanctioned for persons in inferior service on the Eastern Bengal, Great Indian 
Peninsula and East Indian Railways estimated to cost a recurring amount 
of 41 lakhs on the Eastern Bengal and 5 la~hs on the Great Indian Peninsula 
Railways and 11 lakhs on the East Indian Railway, as also for workshop 
employeeR of the Eastern Bengal and East Indian Railways costing 51 
lakhs. Revisions of pay h~ve" also been sanctioned on some of 
the Company-managed Railways: thus on the Assam Bengal Rail-
way the pay of persons in inferior service and of the lower paid 
subordinate staff has been- revised at an annual cost of I! lakhs; on the 
Madras ",nd Southern Mahratta Railway the pay of the clerical, lower sub-
ordinate, menial and workshop staff has been revi~ed at an estimat£d annual 
cost of 41 lakhs. Following the revision of wages on the Great Indian 
Peninsula Railway an investigation has also been made into the waRes of the 
lower paid employees of the Bombay, Baroda: and Central India ~Rai1way. 

Nc~t, as r~gards Hours. of \\to!k, it m?,~ be recalled that a Bill amending 
the Indian RaIlways Act With a VIew to gIvmg effect to the provisions of the 
Washington and Geneva Conventions was passed by the Legislative .4ssembJv 
on the 27th February, 1930, a,nd by this House on the 19th March. 1930: Soon 
after, a senior officer was placed on special duty with the Railway Board to 
direct and co-ordinate the working out of the schemes on the va.rious raiJ-
wa.ys through the agency of officers placed on special dut.y on individual 
railways for the purpose and it is expected that the Hours of Employment 
and Periods of Rest Rules which have been made in pursuance of the Act 
will be fully introduced on the North Western and Ellst Indian Railways With 
effect from the 1st April, 1031, on the Eastern Bengal and Great Indian Pen-
Insula Railways some six mont.hslater and on Company-managed railways 
a.fter a year or so. The total cost of these schemes is estimated to be 45 
le.khs per annum on account of additional sta·1J and 75 lakhs under ca..{lital 
for the provision of their quarters. . 
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. The question of speeding up pa~e~t~ has also received ~ttenti~n and a 

sche.me has been introduced on one dIVISIon of the East IndIan Ra!1w.ty to 
_ure that the payments of salaries and allowances will be ma~e with~ '! 
and 14 days respectively of the close of the m?nth to WhICh the~ r~l.ate. SIml-
lar arrangements,. are in course of extensIon to the other diVISIOns of tho 
railway. .-~" 

As a result of complaints made by the All-India Railwaymen'f' Federa-
tion that debits were raised against the staff in trivial matters and without 
proper enquiry, the Government of India have placed a, senior Traffic Officer 
on special duty to enquire into the existing procedure on the Fast Indian 
RaHway and are awaiting his report. 

The Government of India have 8.180 placed an officer of t,he Education 
- Department on special duty to frame an estimate of the cost of introducing 

new rules for the grant of assistance to railway employees towards the educa-
tion of their children and to report on certain other outstanding questions 
in t.hat connection, such as· the standard of education up to which assistance 
should be given and other cogna,te matters. In the meantime the Railway 
Board have issued provisional rules for the grant of such assistance so as 
to eliminate all racial discrimination for future emp]oyCfs. 

The question of devising measures to combat the evil of indebtednfliv; 
pa.rticularly among the lower paid employees has received attention and a 
new fund called the 'lower paid staff loan fund' has been constitut.ed on 
the East Indian Railway with the object of advancing loans at reasonable 
rates of interest to such employees. 

The Government of India have also decided to replace the existing fine 
funds on the State-managed railways by staff benE'fit funds which shall receive 
a contribution from revenue in addition to fines and provident fund bonuses 
which may be withheld under the rules from subordinate employee!:!, and 
which sha'!l be managed by the representatives of the staff. 

The total CDst of all these schemes for welfarfl a.nd improvement in the 
service conditions of the staff is estimated to be 43 lakhs during the current 
year and 83 iakhs during the next year while the ultimate cost may mount 
up to a crore-and-a-half: over and above this recurring cost from revenue 
is the capital expenditure of 25 lakhs already incurred and a further 50 
lakhs to be incurred during the next fflw years on the provision of quarters 
for the additional staff required to give effect to the Hours of Employment 
Regulation;;. 

In addition to the schemes referred to, which deal with welfare and 
improvements in the service conditions of the staff, we have had to deal with 
a number of staff qnestions, sucb as for instance, the introduction of the SChenl6 
of the reorga.nisation of superior cadreB on State-managed railways, elimina.-
tion of racial discrimination, reprt'seutltt,ion of minority communities in the 
service, preparation of new rules for the recruitment and train;ng d the subnr-
dinate staff and for their medical examinatIOn and the grant of medical certifi-
cates. Finally, the question of the re-employment of the Great Indian Penin-
sula Ra.ilw~y ex-strikers of whom about 5,()(l() men are, according to the latest 
reports, still out of employment, continues to receive speeial attention and 
instructions have been issued to all the State-managed railways in India toO 
gi,ve preferen~ to them .(inch~ding StIch of them as failed to offer for duty 
Wlt41I~ the penod pWlcnbed In the Govemment of India Communiq~ of 
.. ~ ht, 1930) in filling PQsts for wQich they mary 1:)e. Ci,ualifi,ed over ou_tIers;.. 
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9. Last year I made a reference to the progress made with the standardi-

zation of Railway equipment. It was during the close of that year that the 
Central Standards Office for Railways was formed and aJl work connected with 
standardization centrali'*ld in une office. The benefits resulting from the new 
organis&tion are already be~ing to he felt. A~ from ~he foo.t that the 
Railway Board's Office found ,t~lf ~naNe to deal ~t~ the mc~ volume 
of work which the extended appJicatlOn of standardizatlOn entaded, the locat-
ing of all such work in one office, in charge of a Controller of Standardiza.tion, 
enables a degree of co-ordination in the standardization of all classes of equip-
ment to be obtained which "fas itnpossi1:,1e when the various classes of equip-
ment were dealt with by different brar.che<l of the Board's Office. AB an 
example of the importance of such co-ordination, I need only refer to bridge, 
track and rolling stook --three separate factors, norm;;lly regarded. as 
three separate branches of engineering, and yet t1e ahsence of clofle co-
ordination between the three or t1.eir failure to advance together, hand in 
hand, can result, anrJ often has resulted, in hea.vy financial loss to Ra-ilways. 

As an example of the valuable work lmdert.aken by the <'...antral Standards 
Office since its formation I should like to mentior. the prepa-ratinn and pub-
lication of the standard vacuum brake drawings. The vacuum brake is used. 
exclusively for controlling trains in this country, and the value of the brake 
equipment fitted to the rolling stock of State Railways alone exceeds three 
crores of rupees. When first invented the brake was largely covered by pate-nts 
and the manufacture of the equipment was litnited to the patentees; but 
since the expiry of the original patents, other firms have come into the field. 
:L order to limit competition, as far as possible, both the ori~na.l patentees 
and their competitors have consistently reIused to issue worki..'lg drawings of 
the equipment they manufacture. This jealous guarding of information neces-
sary to the accurate manufacture of the equipment has been so thorough, 
that besides securing the Manufacturers' ends by limiting competition, it has 
caused the equipment now in use on various Railways to be to a large extent 
non-interchangeable. This lack of complete interchangeability between 
fittings made by different manufacturers has, in the past, resulted in inflated 
stores balances, defective working of the brake and heavy maintenance ch8l'ges. 

With the issue of the standard drawillgs to Which aJl equipment will, in 
future, be made, complete interchangeability is assured, and the manufacture 
of the equipment. instead of being limited to two or three firms, can be under-
taken by any well-equipped engineering firm in India.. I need ha.rdly say that 
Railways cannot but benefit financially in consequence. 

As another instance of how economy can be effected by standa.rdiza.tion 1 
would mention the East Indian Railway Carriage Underframes Workshop at 
Tata;nagar. Carriage underfre,mes are being manufactured there td-day at 
co~derably. less cost than ther can be pur"hased from any other source. :nus red?ctlOn has become poB;Blble due to quantity production following the 
mtrodu~tio~ of standard deBIgDS of underframes purchMed by all Ra.il-
way'!, m lieu of the old practice in which each administration purchased 
and.er.lraines to their own particular designs. 

The va.rious Standard Committee8 have continued to meet regularly 
throughout the year. The Locomotive Cummittee hB.II been particularly 
engaged on modifications to the design &Dd details of fttandatd looomotiveB «()f 
which there are now more than 650 in service of sixteen difterent atandla'd 
types) which further e:s:peri.ence with the running of theae eIlgines haseho.m kt 
be necessary. In -this connection I eouId hlte to· drcl'W atNent!on to the recent-
amval in this llonntry of a Dynamometer Oar, with the aid of which it.m-
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be Possible to record. important data concerning the performance of our stan-
dard. engines, which cannot be determined by any other means. This Car 
is the most completely equipped vehicle of it'!! kind yet constructed, and is 
to serve as a pattern for the car about to be built at the expense of the British 
Government in response to the British Railways' demand for the provision of 
9. National Locomotive Testing plant. Although the first cost of such & 
vehicle is necessarily high, the knowledge that can be derived from its use 
will, it is anticipated, enable the efficiency of our locomotive power to be 
further increased. 

Another matter which has recentlv had the close attention of the Loco·· 
motive Committee is the applicati,)ll- of grease lubrication to locomotives. 
Althougll the use of grease for IOC01!lotive lubrication has for many years been 
the general practice of Railways in the United States of America, it was not 
until the last few years thAt this method of lubrication was tried in this country. 
Results so far obtained indicate that considerable economy will result from the 
extended use of grease lubrication for locomotives. 

The Carriage and Wagon Committee has recently completed detailed. 
drawings of a standard Broad Gauge upper class coachinlZ body of the I and IT 
Class ctlmposite type. The issue of these drawings will, besides providing 
for a uniform standard of comfort on an "Broad Gauge State Railways, enable 
the cost of construction of such bodies to be reduced considerably as has 
already been done in the caS(' of 10wE'r class bodies. The Committee is now 
tutnin~ its attention to Metre Gaug~ coaching bodies and the standardization 
of electric train lighting equipment. My remarks regarding vacuum brake 
apply generally to train lighting equipment. Although it cannot be said that 
anyone firm holds a monopoly for the manufacture of such equipment, its 
manufacture is at present limited to a few firmA only. With the standardiza-
tion nf such equipment, and the issue of standard drs.wings and specifications, 
other engineetmg firms will be in a position to ~ompete for our requirements. 

LMt year I made a reference to the work of the Committee on Standards 
anti Specifications and pointed out that the drafting of Apecifications recom-
mended by the Committee and a pproved by the Board had not, owing to 
shortage of staff, been undertaken. This work has been taken over by the 
newly formed Standards Office and to-date lfiO Rpecifications have been draft~ 
ed of which the first 95 ha.ve eit.~er been puhlished or are under print for pub-
lication. I think the Council will agree that much valUllble work has heen 
done by the Central Standards Office and that the expenditure on this is fully 
ustified. 

10. The Council may remember that when I presented the programme of 
Oapital and Depreciation Fund expenditure last year for the year 1930-31 
I remarked that our proposals were very modest ones. "\\Ie budgeted for an 
expenditure of 251 crores of which 81- crores was debitable to the Depreciation 
Fund. -We now expect to spend on works 221 crores of whlCh 141 crores 
will be charged to Capital and the balance to the Depreciation Fund. The 
total expenditure from the Deprecia~ion Fund will be 9 crores, as this fund 
has to provide, as I have previously mentioned, about three-quarters of & 
ClOre &8 a credit to revenue. Of the underspending of 21 orores half is 
under new lines. We have continued the policy, which we introduced two 
years ago, of concentrating entirely on pushing sch~mes already in hand to 
completion, and the reduction in expenditure will not reduce the mUeage 
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of new lines opened or which we anticipated would be op~ned ~~en we 'pre-
pared the budget. The most important Jine~ opened or whl~ll WlIJ .b~open€d 
during this finanCIal year a.re certain sectJOns of the Ralpur-Vl2.lanagraDl 
Railwav a totallengt.h of a.bout 56 miles, Unao-Madhoganj, Mahrabpur-Fadi. 
dan :P~dukkottai-Manamadura, Mashrak·Thawe and Salem-Chinnasakm 
Rru.iways, making a total mileage of just over SOO miles. 

11. Turning to open line works, th~ most i~portant eve~ts o~ the yeer 
were the completion of the Great IndIan Penmsula Electnficabon from 
Bombay to Poona and Bombay to Igatpuri. This scheme is, I believe, the 
largest electrification scheme in the British Empire. and we hope very shcrt]y 
to reap the full benefits in reductions in working expenses. 'We also opened 
during the vear the new Centra.l Station at Cawnpore and the new Centrnl 
Station on the Bombay, Baroda and Central India Railway at Bombay. 

12. If our budget estimate last year was a modeRt one it is still more so 
this year. We are providing for a total expenditure during 1931·32 of 21 crores 
70 la.khs of which R crores 25 lakhs win be expenditure found from the Dep-
reciation Fund. Material to thc value of 2 crores of rupees already in ctcek 
will be utilised for our new works so that the actual new capital which it will 
be necessary to find will be only II cror<'8 45lakhs. We are again concentrat-
ing on completing works already in hand and on works which win increase 
the capa.city of our main lines. In other words, in these times of scarcity we 
are making every endeavour to consolidate our pesition so Hlat WhfD the 
times of plenty come again our main trunk lines will be fully equipped to take 
the additional traffic which must follow construction of new lines in undeve-
loped country. 290 lakhs are allotted for capital expenditure for the com-
pletion of new lines under construction, and at the end of the year we hope 
to ha.ve a.ll lines now under con'ltruction opened t.o traffic except the Sagaing 
Bridge over the Irrawaddy, the Lllcknow-Sultanpllf-Zaffarabad Railway, 
and the Ta.ngla-Belsiri Railway in the north-east of India. Open line works 
in progress have been allotted 410 lakhs of which 98 lakhs will come from 
the Depreciation Fund, and if our anticipations are realised at the end of the 
yea.r there will be only two works now in hand, the Dohad V\' orkshops on the 
Bombay, Baroda and Central India. Railway, and the doubling of the 
Cawnpore-Tundla section of the East Indian Railway, which will require 
substantial amounts fo~ their c~mp.le~ion during subsequent year8. 'Ihe only 
new work of any ma.gwtude whIch It IS proposed to take up during the vear 
is the Narbadda Bridge on the main line of" the Bombay, Baroda" and 
Centra) India Railway between Bombay and Delhj. The cost of thia 
is estimated at 87 lakhs, and an allotment of 15 ,lakhs hllll 
been made. A weak bridge of this description affects the capacitv of the 
whole section, and its renewa.l is overdue. The position at the eDd of the 
year will be that our commitments for completion of works will be reduced 
to 357lakhs of which 46lakhs will come from the Depreciation Fund. ThiR 
I think, the Council will agree is a satisfactory positioll. t 

13. Turning to our programme for rolling stock. This, after a detaded ex-
amina.tion with railway administrations, we have reduced to 51 crores of rupees 
of which 2} crores will come from the Depreciation Fund. It ha.<J only been 
possibJe to get to this figure by redistribution of existing rolling stock betw(,en 
the varions railways. By this means it has been found possible to avoid 
pUl'chases amounting to nearly half a crore. Otheor avenues of savings have 
been explored, e.g., it has been found posRible by reconditioning second-hand 
wheels for carriages and wagons to make a further saving of jtlf'lt over ] 2: 
l8.khs. 
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14. I have. done my best to pla.ce belore the Council the principal figures 

of ourrevfsed budget for this year and those for the budget estimate for 1931· 
32. I do not claim that my review ha.s been exhaustive or that I have men· 
tioned everythitlg that is of pubJi(' interest, but this is impossible in the short 
time available and it would cprtainly bp wearisome t.o the Council. I hope 
I have made it clear, however, that t.hough we are passing through depressing 
times there is hope for the future and that Indian Railways will be 
iIi & position to meet the requirements of traffic when trade bpgins to impr.ove. 

15. In conclusion, T would like to take the opportunity of bringing to the 
notioe of the Conncil the valuable service which the Agents, offioers and staB 
of the v:uioua railway administrations have rendered to the country during 
the pa.st yea·r.;I often under very trying oonditions, and the aRsistsnce which 
they ha.ve given to the Railway Board in thf'ir endeavours to improve effi. 
cienoy and to introduce eoonomies to meet the emergencies of the present 
day situation. 

PUNJAB CRIMINAL PROCEDURE A.1'tlENDMENT (SUPPLEMENTARY 
.• BILL. 

TIm HONOURABLE MR. H. W. EMERSON (Home ·Secretary): Sir, I 
beg to move that the Bill to supplement the Criminal Procedure (Punjab 
Amendment) Aot. 1930, as pused by the Legislative Assembly, be taken into 
consideration. 

It is unnecessary for me to explain at any length the circumstances in 
which Government have felt it their duty to introduce this legislation. Hon. 
ourable Members are aware of the long series of terrorist outrages committed 
or attempted in the Punjab which made it inoumbent on the Local Govern-
ment of that province to introduoe into their Legislative Counoil in October 
last a Bill to amend the Criminal Procedure. The chief object of that measure 
was to confer powers by which the Local Government could refcr the trial 
of persons accused of certain offences to a Tribunal of Commissioners. The 
Tribunal must consist of three persons, eacJ:!. of whom must have acted as a 
Sessions Judge or as an Additional Sessions Judge for at least three years, 
or must be a person qualified for appointment to a High Court. The offences 
triable by suoh a Tribunal are those which oome within the scope of terrorist 
crimes. and no person canbe tried by a Tribunal unless in the opinion of the 
Looal Government tha offence of whioh he is accuscd has been committed as 
a member of an association whose objects include the commission of BUoh 
offenoes, or at the instigation or under the control of such a member. The 
local Bill therefore is ooncerned with the trial of offences connected with 
the terrorist movement. It was examined ",it.ll great care in the looal Legis-
lative Council and after such examination it was passed, substantially in the 
form in whioh it was introduced, by a large majority. We may therefore 
assume that the Act which it is the object of the present Bill to supplement 
has the support of the Legislative Council of the Punjab and of the people 
whom the Members of that Council represent. 

I now come, Sir, to the specifio purpose of the present Bill. There is a 
lacuna. in the local Act and it is the object of the present Bill to fill that lacuna. 
Thd Legislative Council of the Punjab is not competent to legislate in regard 
to the powers of the High Court and it was therefore neither able to provide 
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I'ights of appeal for persons who are convicted by Ii Tribunal nor to require 
that death sentences should be referred for the confirma.ti,on of the Hig1I 
Court. The purpose of this Bill is to (lonfer thoee powers, It gives to 00. 
victed persons rights which, in the opinion of the Looa.l Government and of 
the Government of India, it il;! proper that they should enjoy. 1Ddeed. wbelt 
the local Bill was under discussion in the provincial Legislature, the repre-
.Benta.tive of the Punjab Government, with the full authority of the GaVel'll-
ment of India, gave an undertaking that if the local Bill became law, the 
Government of India would take the earliest opportunity of introducing legis-
lation with the object of conferring those rights on convicted persons. The 
Bill imposes no penalties. It is intended solely for the protection of con-
victed persons, and I am confident that this House will give it its full 8llpporil. 

Sir, I move. 
The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

THE HONOURABLE MR. H. W. EMERSON: Sir, I beg to move that 
the Bill, as passed by the Legislative Assembly, be pa.ssed. 

The motion was adopted. 

MOTION FOR THE ELECTION OF FOUR MEMBERS TO THE STAND-
ING COMMITTEE ON EMIGRATION. 

TUE HONOURABLE 8m FRA...l\fl('NOYCE (Educa.tion, Health and Land. 
Secretary): Sir, I move : 

.. That this Council do proceed to elect, in such manner as the Honourable the PnIj. 
<lent may direct, four Members to sit on the Standing Committee on Emigration." 

The motion was adopted. 

THE HONOURABLE THE PRESIDENT: In pursuance of the powers 
conferred on me by that motion, I direct that noon on Saturday, the 21st 
of February, shall be the latest time for the receipt of nominations, and that 
if an election is necessary it shall take place on the 24th of February. 

ELECTION 0]4' THREE MEMBERS TO THE STANDING COMMITTEE 
ON ROADS. 

THE ~ONOURABLE THE PRESIDENT: The Council wiD now proceed 
to the electIOn of three Members to serve on the St&.ndingCommitteeonRoade. 
There were originally aix nominations. Thoee have been reduoed by with-
drawals to four and the four Honourable Members who are now seeking 
election to thiH Commi~tee are : 

The Honourable ~Ir. Ernest Miller. 
The Honourable Rai Bahadur Lala Ram Saran Das. 
The Honourable Mr. Satyendra Chandra Ghose Mouijk. 
The Honourable Mr. Abu Abdullah Saiyid Huss&in Imam. 
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Ballot papers will be handed to Honourable Members and they will vote by 
.triking out the name of the Member for whom they do not wish to vote-. 
Of course they are at liberty to strike out more than one name if they so choose. 
I IDight add tha.t Honourable Members should not sign their voting papers. 

(The ballot was then taken.) 
TBB HONOURABLE THE PRESIDENT: As the result of the ballot, the 

Honourable Mr. Abu Abdullah Saiyid Hussain Imam, the Honourable Mr. 
Ililler and the Honourable Mr. S. C. Ghosh Moulik have received 37, 36 and 
35 votes respectively, and I have to declare tho!le three Hononrable Members 
duly elected. 

The Council then adjourned till Eleven of the Clock on Wednesday, th& 
18th February, 1931. . 




